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(4) of section 7 of the Industries Develop-
ment and Regulation Act, 1951. [Placed
in hibrary. See No. LI-1631/69].

NOTIFICATION UNDER THE COMPANIES ACT,
1956

SHRI JAGANNATH PAHADIA'*:
Sir, I also beg to lay on the Table a copy
of the Miustry of Industrial Develop-
ment Internal Trade and Company
Affairs  (Department of Company Affairs)
Notification G S. R No. 14b5, dated
the 17th May, 1969 (in Englsh), pub-
Lishing the Cost Accounting Records
(Motor Vehicles) Rules, 1969, under
sub-section (3) of section 642 of the Com-
panies Act, 1956. [Placed in lLibrary.
See No. LT-1509/69]

ANNUAL REPORT AND AccounTs (1967-68)
oF THE HEAVY ENGINEERING CORPORATION
LiMitep, RancH1 AND RELATED PAPERS,

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) Sir, I beg to lay on the
Table, under sub-section (1) of section
619A of the Companies Act, 1956, a copy
each of the following papers :—

(1) Ninth Annual Report and Ac-
counts of the Heavy Engineering Cor-
poration Limited, Ranchi, for the year
1967-68, together with the Auditors’
Report on the Accounts.

(1) Review by Government on the
working of the Corporation.

[Placed in Library. See No. LT-
1633/69 tor (1) and (u1)]

STATEMENT SHOWING THE SUPP-
LEMENTARY DuMANDS FOR GRA
NTS FOR EXPENDITURE OF THE
CENTRAL GOVERNMENT (EXCLU-
DING RAILWAYS) FOR THE YEAR

1969-70.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) . Sir, on
behalf of Shri P.C. Seth1 I beg to lay on the
Table a statement showing the supplemen-
tary Demands for Grants for expenditure
of the Central Government (excluding
Railways) for the year 1969-70.

MOTION RE EXTLNSION OF TIME

FOR PRESENTATION OF THE RE-

PORT OF THE JOINT COMMITTEE

OF THE HOUSES ON THE CODE

OF CIVIL PROCEDURE (AMEND-
MENT) BILL, 1968

PANDIT S. S. N. TANKHA (Uttar
Pradesh) : Sir, I beg to move:

[ RAJYA SABHA )

(Amendment) Bill, 1969 3468

““That the time appomted for the pre-
sentation of the Report of the Jomnt
Commuttee of the Houses on the Bill
furthe: to amend the Code of Cavil
Procedure, 1908, be extended up to
the last day of the Seventieth (Novem-
ber-December  19bg) Session of the
Rajya Sabha.”

The question was put and the motion was
adopted

THE PRESS COUNCIL
MENT) BILL 1969

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA) : Mr. Gural.

SHRI BHUFESH GUPTA (West Ben-
gal) I would like to know from the
Minister as to what has become of the
recommendations of the Press Advisory
Council ?

THE VICE-CHAIRMAN (SHRI M.
P BHARGAVA) . You know the par-
hamentary practice There 1s nothing
before the House. Let him formally
move the Bill with his openng remarks

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRIT I. K. GUJRAL) . I beg to move:

“That the Bill to amend the Press
Counail Act, 1965, be taken 1nto con-
sideration.”

(AMEND-

This 15 a very simple Bill to vahdate
the Ordinance which the Government
issued on 2oth June 1969 As you would
have noticed from the Ordinance, the only
attempt made n this Ordmance and the
Bill 13 to make the term of the Chairman
and Members co-terminus. The term
of the Chairman was to expwre on grd
July and that of the Members on 15th
November 1969 One of the recommen-
dations made by the Advisory Commttee
of Members of Parliament on the Press
Clouncil was that the terms should be made
co-termunus The Government has ac-
cepted that recommendation and there-
fore, the term has been made co-terminus.
We have naturally taken a vary serious
note of the recommendations made by
the Adwvisory Committec and the Go-
vernment 1¢ now 1n the process of drafting
a Bill in the ight of the recommendations
made.

SHRI BHUPESH GUPTA Have
you accepted all the recommendations ?

SHRI I. K GUJRAL It will be di~
flicult to make a categorical statement
at this stage whether we have accepted or
not. I can only say



